ITEM NO.6 Court 3 (Video Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 14741/2020

(Arising out of impugned final judgment and order dated 22-04-2020
in CAAT(I) No. 475/2020 passed by the National Company Law
Appellate Tribunal)

JAYPEE KENSINGTON BOULEVARD APARTMENTS
WELFARE ASSOCIATION & ORS. Appellant (s)

VERSUS
NBCC (INDIA) LTD & ORS. Respondent (s)

(IA No.65714/2020-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.65712/2020-EX-PARTE STAY and IA No.65716/2020-
EXEMPTION FROM FILING AFFIDAVIT and IA No.65711/2020-PERMISSION TO
FILE APPEAL and IA No.65713/2020-PERMISSION TO FILE LENGTHY LIST OF
DATES and IA No.65717/2020-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

WITH
Diary No(s). 15061/2020 (XVII)

( IA No.67696/2020-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.67700/2020-STAY APPLICATION and IA
No.67699/2020-EXEMPTION FROM FILING AFFIDAVIT and IA No.67695/2020-
PERMISSION TO FILE APPEAL and IA No.67701/2020-PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Date : 06-08-2020 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE A.M. KHANWILKAR
HON'BLE MR. JUSTICE DINESH MAHESHWARI

For Appellant (s)
Mr. Gopal Shankarnnarayanan, Sr. Adv.
Mr. Kunal Chatterji, AOR
Ms. Maitrayee Banerjee, Adv.
Mr. Pravar Veer Misra, Adv.

“?ﬁf“md Mr. Jaideep Gupta, Sr. Adv.
§%§§E@ Mr. Amit Kumar Mishra, Adv.
Reason I Mr. Shashank Manish, AOR

Ms. Smriti Shah, Adv.

Ms. Twinkle Kataria, Adv.
Ms. Nidhi Sahay, Adv.

Mr. Shivam Pandey, Adv.
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Ms. Manasi Chatpalliwar, Adv.

For Respondent (s)

For NBCC Mr. U.K. Chaudhary, Adv.
Mr. Rahul Gupta, Adv.
Mr. Sahil Narang, AOR

Mr. Divyam Agarwal, AOR

Mr. L.K. Bhushan, Adv.
Mr. Mohit Sharma, Adv.
M/S. Dua Associates, AOR

Mr. Himanshu Shekhar, AOR

Mr. Sumant Batra, Adv.
Mr. Sanjay Bhatt, Adv.
Ms. Niharika Sharma, Adv.
Mr. Rabin Majumder, Adv.

For YEIDA Mr. Sajan Poovayya, Sr. Adv.
Mr. Amar Gupta, Adv.
Mr. Divyam Agarwal, Adv.
Mr. Ashish Joshi, Adv.
Mr. Pratibhanu Singh, Adv.
Mr. Raksha Aggarwal, Adv.
Mr. Shikhar Maniar, Adv.

For ICICI Ms. Misha, Adv.
Mr. Nikhil Mathur, Adv.
Mr. Shrdul Shroff, AOR

For IDBI Mr. Bishwajit Dubey, Adv.
Mr. Shatrajit Banerji, Adv.

Mr. Sumit Attri, AOR
M/S. Cyril Amarchand Mangaldas AOR

UPON hearing the counsel the Court made the following
ORDER

Heard learned counsel for the parties.
It is agreed between the parties that it would be

desirable that the appeals pending before the National
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Company Law Appellate Tribunal (NCLAT) bearing Nos.
Company Appeal (AT) (Insolvency) Nos. 486, 488, 475, 478,
480, 489, 506, 547, 544 and 630 of 2020 are withdrawn to
this Court and heard alongwith these appeals to avoid
further delay in the execution of the scheme.

We accede to this request.

Accordingly, it is directed that the above-mentioned
cases pending before the NCLAT shall stand transferred in
terms of this order to this Court, to be heard alongwith
the present appeals.

List these appeals alongwith transferred cases on
31.08.2020.

In the meantime, we direct the Interim Resolution
Professional to continue to manage the affairs of the
subject company.

Registry to ensure that the transferred cases be
posted along with these appeals on the next date.

Till the next date of hearing, there shall be ad-
interim stay of the operation of the impugned order dated

22.04.2020.

(DEEPAK SINGH) (VIDYA NEGI)
COURT MASTER (SH) COURT MASTER (NSH)
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